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O tiQ in a l  Applicoti->n N o .  824 o f  1991 .

^%aghunath Prased Migam A p p lic an t .

versus

union o f  I n d ia  u  ^Ll'.ors ^iespondants.

S h r i  N .K .  X a i r ,  ' Counsel fo r  ^ppliccint.

Sbri K .c.sinhe Counselfor *<3sponderts.

Cor aTi

Hon. Mr. CusLice J .C . Griyc-stavo, VjC .

i'ne appliCc-nt, whD is  s t i l l  in service , a fter  

f a i l in g  to yet h is  ece corrected by t h e  respondents, 

in the service  book, h^s opirjaci'ed t h i s  rribunal^ry^^^ 

The applicant  i s  working as Welder ( H .S .  Grade  I I )  in 

the Ibol Rooin of the Kaavy  T ex tile  Secti->n of the  

Ordnance ric^ipraent Factory , Kanpur. H e  W3 s i n i t i a l l y  

aooointed on 1C,1.1961. i^ccjrding to the applicant , 

he studied  upto 3th C la s s  snd passed  the Bth o l a c c

examination in the year 1951 and his correct dateof

birth, as recorded in the Schol/ar register is as
'-f •

5.1.1937^ aBd He ap->eared ih the High School exam 

in the y a- 1954 and in the applicetion form for 

I.igh School, also, the applicant mentioned his d ate 

of birth as 5 .1 .1937 , but he cogli& not succeed in the 

examination. ^According to him he appealed in e 

I.igh School examineti-n îs a private can.Udate, 

but his data of birth wa^^ir.enti >ned in chr? service
" ̂

record as 1 1 .1 .1 9 3 6 ,  'jhich ne c?aia to kno .7 at tha very  

lace  st£ige and that i s  why he rrobmit :ed repres ^ntetio'^

on I S . 1 .1 9 8 3  for c o .r e c t io n  o f d e c a  o f  birth  hi- h is  

prayer  was rejeccec  anr t hat io vJhy he^approached 

th%  T r ib u n a l .

tu/
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2. Acccr‘̂‘ii'y to t h e  responaerfcs, the applicent

at the time of S5>pointment did not submit any 

C3rciricate re^ar^ng his cge and as such thfc 

medical exanination was dane on 11 ,1 ,1961, on nhidh 

aate the applicant* a age was assessed as 25 yeers and 

it  was so recorded. He passedth® High School subsequent 

ly and that is why the abov^ date of birth was recordec

anti subsequently Btpgp. rruTi papers his correct date of

birth was Verified which also stood confirmed by th e

' medical ©xamination which took place. The applicant
II

' mentioned his date of birth as 11.1,1936 and was

p supposed to Knoiv his date of birti, at least on

27,4,1967 but he never made csny complaint for the
I

sane. I t  may be that the epplicar* cid nc?t pay any 

attention to it  sna may not have mindful towards 

it . It  iw a case in which there waiJ documentary 

^ evidence which is of unimpeachable character in the

form of school leaving certificate but the €^>plicant 

may or may not have been cuccessful in the High 

school exaninatiai, but his data of birth would bo 

' wiiat Was recorded in form, Apx:>arently# there being

evidencQ of unimpeachable character, there was to be

no reason why dote of birth should not have been

corrected when it was fully proved tnat even before

entering service, a particular date of birth was given. 

His date of birth will now be corrected and the 

applicant will be entitled to continue to remain in 

service taking his dat© of birth as 5 .1 ,1937 ,



3. Itio application is d i^osed  o£ ac above

^  " • with no order as to costs,

; ■ u
Shaiceol/- LucloiowjDEiteds 22 .1 .93 . vies Chairman.
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